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Heard id. counsel for both sides. We have gone throih 

the order dated 14.9,2000 passed by this Tribunal in CPC 38/99 

arising out of O.A.No.1084/1997 by which the applicant was directed 

to pay a cost of Rs.20/- to the alleged contemners. We 

do not find any justification to modify the 'said order. So 

the M.A. is rejected.. No order is passed as to cos. 	/ 
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